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IA  No.  28203/2019  -  PERMISSION  TO  FILE  ADDITIONAL

DOCUMENTS/FACTS/ANNEXURES

 

Date : 29-04-2025 This matter was called on for hearing today.

CORAM :  HON'BLE MR. JUSTICE ABHAY S. OKA
         HON'BLE MR. JUSTICE UJJAL BHUYAN

For Petitioner(s) :M/S.  Parekh & Co., AOR
                   Mr. Sumit Goel, Adv.
                   Ms. Ruchi Krishna Chauhan, Adv.
                   
                   Mr. M.P. Vinod, AOR
                   
For Respondent(s) :Mr. Mukesh K. Giri, AOR
                   Mr. Mandaar Mukesh Giri, Adv.
                                      
                   Mr. Kunal Chatterji, AOR
                   Ms. Maitrayee Banerjee, Adv.
                   Mr. Rohit Bansal, Adv.
                   Mr. Varij Nayan Mishra, Adv.
                                      
                   Mr. Varinder Kumar Sharma, AOR
                   
                   Ms. Radhika Gautam, AOR

                   Mr. Parijat Sinha, AOR
                   
                   Mr. Amit Sharma, AOR
                   Mr. Dipesh Sinha, Adv.
                   Ms. Pallavi Barua, Adv.
                   Ms. Aparna Singh, Adv.
                   Mr. Anirudh Singh, Adv.
                   
                   Mr. G. Prakash, AOR
                   
                   Mr. Shuvodeep Roy, AOR
                   Mr. Saurabh Tripathi, Adv.
                   Mr. Deepayan Dutta, Adv.
                   
                   Mr. Pradeep Misra, AOR
                   
                   Mr. Samir Ali Khan, AOR
                   Mr. Pranjal Sharma, Adv.
                   Mr. Anil Kumar Verma, Adv.
                   Mr. Kashif Khan, Adv.
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                   Mr. Pai Amit, AOR
                   Ms. Pankhuri Bhardwaj, Adv.
                   Mr. Kushal Dube, Adv.
                                      
                   Mr. Krishnanand Pandeya, AOR
                   
                   M/S. Plr Chambers And Co., AOR
                   
                   Mr. Aravindh S., AOR
                   Mr. Abbas B, Adv.
                                      
                   Mohd. Irshad, A.A.G.
                   Ms. Baani Khanna, AOR
                   Mr. Robin Singh, Adv.
                   Mr. Kapil Balwani, Adv.
                   Ms. Tejal Nagauri, Adv.
                                      
                   Mr. Ramesh Babu M.R., AOR
                   
                   Mr. P.I. Jose, AOR

                   Ms. G. Indira, AOR

                   Mr. Mahesh Thakur, AOR

                   Mr. Himanshu Tyagi, AOR
                   
                   Mr. Pukhrambam Ramesh Kumar, AOR
                   Mr. Karun Sharma, Adv.
                   Ms. Rajkumari Divyasana, Adv.
                   Ms. Anupama Ngangom, Adv.
                   
                   Mr. Ajay Marwah, AOR
                   
                   Mr. Arjun Garg, AOR
                   Ms. Sagun Srivastava, Adv.
                   Mr. Saaransh Shukla, Adv.
                   
                   Ms. Mukti Chowdhary, AOR
                   
                   Mr. Ahanthem Henry, Adv.
                   Mr. Ahanthem Rohen Singh, Adv.
                   Mr. Mohan Singh, Adv.
                   Mr. Aniket Rajput, Adv.
                   Ms. Khoisnam Nirmala Devi, Adv.
                   Mr. Yeshu Mehta, Adv.
                   Mr. Kumar Mihir, AOR
                   
                   
                   Mr. Sameer Abhyankar, AOR
                   Mr. Rahul Kumar, Adv.
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                   Mr. Aakash Thakur, Adv.
                   
                   Mr. Naresh K. Sharma, AOR
                   
                   Mr. Mukesh K. Giri, AOR
                   Mr. Mandaar Mukesh Giri, Adv.
                   
                   Mr. Shibashish Misra, AOR
                   
                   Mr. Ravindra S. Garia, AOR
                   Mr. Shashank Singh, Adv.
                   Mr. Ambuj Ojha, Adv.
                                      
                   Mr. Sanjai Kumar Pathak, AOR
                   Mrs. Shashi Pathak, Adv.
                   Mr. Arvind Kumar Tripathi, Adv.
                                      
                   Mr. Abhimanyu Tewari, AOR

Mr. Siddhant Saroha, Adv. 
                   
                   
                   Mr. Kunal Chatterji, AOR
                   Ms. Maitrayee Banerjee, Adv.
                   Mr. Rohit Bansal, Adv.
                   Mr. Varij Nayan Mishra, Adv.
                   
                   Mr. Mahfooz Ahsan Nazki, AOR
                   
                   Mr. Jayant Mohan, AOR
                   Ms. Adya Shree Dutta, Adv.
                                      
                   Ms. Devina Sehgal, AOR
                   Mr. Dhananjay Yadav, Adv.
                                      
                   Mr. Apoorv Kurup, Sr. Adv.
                   Ms. Nidhi Mittal, AOR
                   Ms. Jaya Choudhary, Adv.
                   
                   Mr. M.P. Vinod, AOR
                   Mr. Milind Kumar, AOR
                   
                   Mr. Azmat Hayat Amanullah, AOR
                   Ms. Rebecca Mishra, Adv.
                                      
                   Mr. Pravin H. Parekh, Amicus Curiae
                   Mr. Vishal Prasad, AOR
                   Mr. Aman Anand, Adv.
                   Mr. Bibhuti Krishna, Adv.
                   Mr. Dhruv Kapur, Adv.                   
                   
                   Mr. Baldev Singh, Adv.
                   Mr. Divyansh Thakur, Adv.
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                   Mr. Rajeev Kumar Gupta, Adv.
                   Mr. Bimlesh Kumar Singh, AOR
                                      
                   Mr. Avijit Mani Tripathi, AOR
                                      
                   Mr. Jagjit Singh Chhabra, AOR
                   Mr. Yashvardhan, Adv.
                                      
                   Mr. Anando Mukherjee, AOR
                   Mr. Shwetank Singh, Adv.
                                      
                   Mr. Prashant Shrikant Kenjale, AOR
                                      
                   Ms. Asmita Singh, AOR
                   Ms. Asmita Singh, Adv.
                   Mr. Abheet Mangleek, Adv.
                   Ms. Disha Joshi, Adv.
                   
                   Mr. Ajay Pal, AOR

                   Ms. Aswathi M.K., AOR
                   Mr. Karan Sharma, AOR
                   
                   Mr. Guntur Pramod Kumar, AOR
                   Ms. Prerna Singh, Adv.
                   Mr. Dhruv Yadav, Adv.
                                      
                   Mr. Gopal Jha, AOR
                   Mr. Umesh Kumar Yadav, Adv.
                   Mr. Nimish Arjaria, Adv.
                   
                   Mrs. Anil Katiyar, AOR

                   Mr. S. Udaya Kumar Sagar, AOR
                   
                   Mr. Shrirang B. Varma, Adv.
                   Mr. Siddharth Dharmadhikari, Adv.
                   Mr. Aaditya Aniruddha Pande, AOR
                                      
                   Mr. R .Venkatramani, Attorney General for India
                   Mr. K .M. Nataraj, A.S.G.
                   Mrs. V. Mohana, Sr. Adv.
                   Mr. Raj Bahadur Yadav, AOR
                   Ms. Ameyvikraman Thanvi, Adv.
                   Mr. Chitvan Singhal, Adv.
                   Mr. Anmol Chandan, Adv.
                   Mrs. Swati Gildyal, Adv.
                   Mr. Abhishek Kumar Pandey, Adv.
                   Mr. Raman Yadav, Adv.
                   Mr. Kartikay Aggarwal, Adv.
                   
                   Mr. H.S. Parihar, AOR
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                   Mr. Nishant Ramakantrao Katneshwarkar, AOR

                   Mr. P. S. Sudheer, AOR

                   Mr. Niranjan Sahu, AOR
                   
                   Ms. Deepanwita Priyanka, AOR
                   Ms. Priyal Sheth, Adv.
                   
                   Mr. M. Yogesh Kanna, AOR

                   Mr. Guntur Prabhakar, AOR
                   
                   Ms. Enakshi Mukhopadhyay Siddhanta, AOR
                   Mr. Ravi Kumar S., Adv.
                                      
                   Dr. Monika Gusain, Sr. Adv.
                   Mr. Akshay Amritanshu, AOR
                   Mr. Hariom Yaduvanshi, Adv.
                   Mr. Arjun Yaduvanshi, Adv.
                   Ms. S. Harini, Adv.
                   Mr. Avi Dhankhar, Adv.
                   Mr. Vansmani Tripathi, Adv.
                   Ms. Aahana Jaiswal, Adv.
                   Ms. Drishti Rawal, Adv.
                   Ms. Pragya Upadhyay, Adv.                       
                   Mr. Sahil Tagotra, AOR
                   Mr. Sujay Jain, Adv.
                   
                   Mr. Karan Bharihoke, AOR
                   
                   Mr. V.N. Raghupathy, AOR
                   Mr. Raghavendra M. Kulkarni, Adv.
                   Mr. Venkata Raghu Mannepalli, Adv.
                   
                   Mr. Gurmeet Singh Makker, AOR
                   
                   Mr. Piyush Hans, D.A.G.
                   Mr. Ashutosh Kumar Sharma, AOR
                   Mr. Ajay Kumar Bahuguna, Adv.
                   Ms. Nandini Sinha, Adv.
                                      
                   Mr. Abhay Anil Anturkar, Adv.
                   Mr. Dhruv Tank, Adv.
                   Mr. Aniruddha Awalgaonkar, Adv.
                   Mr. Sarthak Mehrotra, Adv.
                   Mr. Bhagwant Deshpande, Adv.
                   Ms. Subhi Pastor, Adv.
                   Ms. Surbhi Kapoor, AOR
                   
                   Ms. Hemantika Wahi, AOR
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                   Mr. Anil Shrivastav, AOR
                   Mr. Anil Shrivastav, A.A.G.
                   Ms. Avni Shrivastav, Adv.
                   
                   Mr. Nishe Rajen Shonker, AOR
                   
                   Mr. Sarthak Raizada Ga, Adv.
                   Mr. Sarad Kumar Singhania, AOR
                   Mr. Ankit Mishra, Adv.
                                      
                   Mr. T. Harish Kumar, AOR
                   Mr. Bharathi Subramanian, Adv.
                   Mr. Shubham P. Chopra, Adv.
                                      
                   Mr. Sanjay Kumar Tyagi, AOR
                   Mr. Pawan, Adv.
                   Mr. Manoj Kumar Tyagi, Adv.
                                      
                   Ms. K. Enatoli Sema, AOR
                   Mr. Amit Kumar Singh, Adv.
                   Ms. Chubalemla Chang, Adv.
                   Mr. Prang Newmai, Adv.
                                      
                   Mr. Rajeev Kumar Dubey, Adv.
                   Mr. Kamlendra Mishra, AOR
                   
                   
                   Mrs. Garima Prashad, AAG, Sr. Adv.
                   Mr. Adarsh Upadhyay, AOR
                   Ms. Pallavi Kumari, Adv.
                                      
                   Mr. Kunal Mimani, AOR
                   Ms. Shraddha Chirania, Adv.
                   
                   Mr. Vinod Sharma, AOR
                   M/S. Arputham Aruna And Co, AOR
                   Ms. Ranjeeta Rohatgi, AOR
                   
                   Mr. R. Venkataramani, Attorney General for India
                   Mr. K.m.nataraj, A.S.G.
                   Mr. Chitvan Singhal, Adv.
                   Ameyavikrama Thanvi, Adv.
                   Mr. Raman Yadav, Adv.
                   Mr. Abhishek Kumar Pandey, Adv.
                   Mr. Kartikeya Aggarwal, Adv.
                   Mr. Varun Chugh, Adv.
                   Mr. Krishna Kant Dubey, Adv.
                   Ms. Swati Ghildiyal, Adv.
                   Mr. Shreekant Neelappa Terdal, AOR
                   Mr. Arvind Kumar Sharma (aor), Adv.       
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Mr. T.G. Narayanan, AOR
Ms. Sanyukta H. Nair, Adv.        

Mr. A. Tripathi, AOR
Mr. Upendra Mishra, Adv.        

Mr. Sarthak Raizada, Adv. 
Mr. Ankit Mishra, Adv. 
Mr. Sharad Kumar Singhania, AOR         

Mr. Narender Hooda, Sr. Adv. 
Mr. Shiv Bhatnagar, Adv. 
Ms. Pallvi Hooda, Adv. 
Mr. Yuvraj N., Adv. 
Ms. Tannu, Adv. 

     
Mr. R. Venkataramani, Ld. AG
Mr. K.M. Nataraj, Ld. ASG
Mr. V. Mohana, Sr. Adv. 
Ms. Rekha Pandey, Adv. 
Mr. R.S. Chauhan, Adv. 
Mr. Chitvan Singhal, Adv. 
Ameya Vikrama Thankvi, Adv. 
Mr. Raman Yadav, Adv. 
Mr. Abhishek Kr. Pandey, Adv. 
Mr. Kartikeya Aggarwal, Adv. 
Mr. Mukesh Kumar Maroria, Adv. 

          UPON hearing the counsel the Court made the following

                             O R D E R

1. This Court vide Order dated 18th February, 2025 directed all

states to report compliance with the directions issued by this

Court in orders dated 1st May, 2017, 24th October, 2018, 30th

April, 2019, 25th July, 2019 as modified by the aforesaid order.

Accordingly, this court will now examine the compliance with

the aforesaid Orders in relation to the following directions

issued from time to time:

 Direction No. 1: All facilities at par with sitting Judges.

 Direction  No.  2:  Reimbursement  for  medical  treatment  in  a

private  hospital  without  prior  approval  of  the  State

Government. 
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 Direction No. 3: Sanctioning authority to be the Registrar

General of the High Court.

 Direction No. 4: Reimbursement to be provided for treatment

taken in any other State.


 Direction No. 5: Cashless facility

 Direction No. 6: Domestic Help(s)/Driver, Telephone and other

benefits in line with the benefits granted by the State of

Andhra Pradesh, and improved from time to time.

State of Andhra Pradesh:

2. The State has reported compliance with all 6 of the aforesaid

directions.  Moreover, as regards compliance of 2021 Rules of

the  State  of  Andhra  Pradesh,  the  State  has  also  reported

compliance. Hence, on this aspect no further directions are

required to be issued.

State of Assam:

3. We have perused the compliance affidavit dated 12th April, 2025,

filed by the State of Assam. As regards the direction issued

under the Order dated 18th February, 2025 for reimbursement of

expenditure incurred on medical treatment taken by the retired

Chief Justices and Judges of the High Courts in a hospital

outside the State (Direction No. 2), the State of Assam has put

conditions  which  are  not  warranted.  It  is  evident  that  the

State cannot insist on the production of a referral medical

certificate prior to undertaking treatment or seeking ex post

facto approval from the Registrar General of the High Court of

Guwahati,  if  the  treatment  is  undertaken  without  prior

approval.  Reimbursement are  to  be  made  in  terms  of  the

directions  contained  in  paragraph  9  of  Order  dated  18th

February,  2025.  We  direct  the  State  to  immediately  make
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modifications accordingly and not to insist on production of

referral  medical  certificate  prior  to  undertaking  treatment

outside  the  State.  Affidavit  of  compliance  shall  be  filed

accordingly by the State within a period of one month from

today.

State of Bihar:

4. Before we come to the compliance made by the State of Bihar, we

must refer to the earlier orders. It was directed that as far

as  domestic  help  and  telephone  bill  reimbursement  are

concerned, the model followed by the State of Andhra Pradesh

shall  be  followed  by  all  the  States.  The  State  of  Andhra

Pradesh has filed an affidavit dated 27th March, 2025 to which

Retired Chief Justices and Judges Domestic Help(s) and other

Benefits  Rules,  2021   (hereinafter  referred  to  as,  “2021

Rules”)  have  been  annexed.  The  purpose  of  Order  dated  31st

March, 2014 is that the Andhra Pradesh model must be followed

by all the States which necessarily means that as and when

amendments are made by the State of Andhra Pradesh for giving

better  facilities  on  these  counts,  the  same  model  shall  be

implemented. In fact, this precise clarification was issued in

paragraph 14 of the Order dated 18th February, 2025. However, to

ensure  that  all  the  States  are  put  to  notice  of  further

improvements made by the State of Andhra Pradesh to the 2021

Rules, we direct that whenever modifications are made to the

2021 Rules, the Secretary of the Law Department of the State of

Andhra  Pradesh  shall  communicate  modified  rules/  modified

scheme  to  Law  Secretaries  of  all  the  States  and  Union

Territories to implement the directions issued on 31st March,

2014  as  clarified  that  paragraph  14  of  Order  dated  18th

February, 2025. 

5. Coming to the affidavit of compliance of the State of Bihar.

Needless to state that now the State of Bihar will have to
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follow the 2021 Rules of the State of Andhra Pradesh. However,

it is claimed in the affidavit that as far as domestic help is

concerned,  better  facilities  are  available  to  retired  Chief

Justices and Judges of the High Court of the Judicature at

Patna under the Bihar Domestic Help to Former Chief Justices

and Former Judges of High Court Rules, 2019 as set out in

paragraph Nos. 11 and 12 in the affidavit. Similarly, it is

claimed  in  paragraphs  Nos.13  and  14  that  better  facilities

regarding telephone bill reimbursement are available. While we

reiterate  the  above  direction  to  grant  benefits  to  retired

Chief Justices and Judges of the High Court on par with the

State of Andhra Pradesh, if according to the State of Bihar

better facilities are being offered by it, it can always give

option to the retired Chief Justices and Judges of the High

Court to opt for the State model. However, in the absence of an

exercise of option by the retired Chief Justices and Judges of

the High Court, the State will be under a mandate to follow the

2021 Rules of the State of Andhra Pradesh and any improvements

made from time to time. 

State of Gujarat:

6. As far as the State of Gujarat is concerned, we find that there

is no compliance with directions issued in terms of the Order

dated 18th February, 2025 in relation to reimbursement of the

medical treatment taken by retired Chief Justices and Judges of

the  High  Court  outside  the  State.  We  direct  the  State

Government  to  forthwith  comply  with  the  said  direction  by

passing necessary orders. Compliance affidavit shall be filed

within  a  period  of  one  month  from  today.  As  regards  the

domestic  help  and  telephone  bill  reimbursement,  the  State

Government shall immediately pass an order  providing benefits

to retired Chief Justices and Judges of the High Court in terms

of the 2021 Rules and amendments made thereto from time to

time.
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State of Goa:

7. While coming to the compliance by the State of Goa as regards

reimbursement of amount incurred by retired Chief Justices and

Judges  outside  the  State  of  Goa,  the  existing  scheme  puts

ceiling limit on the reimbursement. To make it in conformity

with the directions issued earlier and clarified in paragraph

No.14  in  Order  dated  18th February,  2025,  necessary  amended

schemes shall be issued within a period of one month from today

and  compliance  affidavit  to  this  effect  shall  be  filed.  As

regards domestic help and telephone reimbursement, we direct

the State of Goa to immediately pass an order for following

2021 Rules of the State of Andhra Pradesh and amendments made

thereto from time to time. Even compliance of this aspect shall

be reported within a period of two months from today by filing

an affidavit. 

State of Haryana:

8. As regards compliance by the State of Haryana, on 28th April,

2024 an affidavit dated 12th April, 2024 has been filed which

only  states  that  reimbursement  of  expenditure  incurred  by

retired  Chief  Justices  and  Judges  of  the  High  Court  on

treatment taken outside the State is being made by the High

Court  of  Punjab  and  Haryana  and  the State  is  providing

necessary funds. A copy of this order shall be forwarded to the

learned  Registrar  General  of  the  High  Court  of  Punjab  and

Haryana  who  will  ensure  that  reimbursement  as  provided  in

paragraph 9 of the Order dated 18th February 2025 is provided to

all the retired Chief Justices and Judges of the High Court. 

9. We direct the State of Haryana to forthwith issue orders in

terms of the 2021 Rules of the State of Andhra Pradesh as

amended from time to time. Compliance shall be made within a
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period  one  month  by  making  payment  of  necessary  amounts.

Compliance  with  the  Order  passed  by  this  Court  dated  18th

February 2025 to be reported within one month from today. At

this  stage,  learned  counsel  appearing  for  the  Punjab  and

Haryana  High  Court  pointed  out  that  the  cashless  facility

provided  in  the  State  of  Haryana  is  limited  to  only  six

ailments.  This  action  of  the  Government  of  Haryana  is

completely violative of the earlier orders passed by this Court

from time to time. Thus, it is very clear that the Government

of Haryana has violated the directions issued by this Court in

orders  dated  24th October,  2018,  30th April,  2019  and  18th

February, 2025 by restricting the cashless facility to only six

ailments. We direct the State of Haryana to immediately ensure

that cashless facility is not restrict to only six ailments.

Necessary  Government  order  shall  be  issued  immediately  and

compliance shall be report within a period of one month from

today. 

State of Himachal Pradesh:

10. We find that in view of what is stated in paragraph Nos.3 and 4

of the affidavit dated  1st April, 2025 that the State is not

reimbursing the expenditure incurred by retired Chief Justices

and Judges of the High Court on treatment taken in a hospital

outside the State and there is upper limit prescribed. What is

stated in paragraph Nos.3 and 4 of the affidavit is completely

in breach of the directions issued in paragraph No.5 of the

Order  dated  18th February,  2025.  We  direct   the  State  to

immediately issue necessary orders to ensure  reimbursement as

directed  by  this  Court  is immediately  provided.  As  regards

facilities of domestic help and telephone bill reimbursement,

we direct the State to immediately pass an order directing that

benefits  available  under  2021  Rules  of  the  State  of  Andhra

Pradesh shall be extended to the retired Chief Justices and

Judges  of  the  High  Court  and  their  surviving  spouses.
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Compliance to this aspect to be reported within a period of one

month from today by filing an affidavit. We also make it clear

that as far as cashless facilities, there cannot be any outer

limit imposed by the State. 

State of Karnataka :

11. As  regards the State of Karnataka, in paragraph No.14 of the

affidavit dated 05th April  2025, there is an assurance given

that  2021  Rules  of  the  State  of  Andhra  Pradesh  will  be

implemented and that  the proposal has been put up before the

Hon’ble Chief Minister for approval. Needless to add that the

State shall immediately implement the 2021 Rules of the State

of Andhra Pradesh in relation to domestic help and telephone

bill reimbursement. Compliance affidavit shall be filed within

a period of one month from today. 

State of Manipur:

12. As  regards the  State  of  Manipur,  we  find  that  the  amount

payable to the retired Chief Justices and Judges of the High

Court on account of domestic help is more than what is provided

in the 2021 Rules of the State of Andhra Pradesh, however the

amount payable on account of telephone bill reimbursement is

lower. We therefore direct the State to ensure that the amount

payable on account of telephone bill reimbursement shall be in

terms  of  the  2021  Rules  of  the  State  of  Andhra  Pradesh.

Necessary compliance shall be reported within one month from

today. 
   

State of Nagaland:

13. As far as the State of Nagaland is concerned, we direct the

State to immediately issue an order for implementation of the
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2021 Rules of the State of Andhra Pradesh as regards domestic

help  and  telephone  bill  reimbursement  for  retired  Chief

Justices and Judges of the High Courts.  Necessary compliance

shall be reported within one month from today. 

State of Odisha:

14. As far as the State of Odisha is concerned, the learned counsel

appearing for the State, on instructions, states that a request

was made to the High Court to prepare a scheme for cashless

medical treatment and answer has not been received from the

High Court. The State Government cannot wait till the scheme is

framed  by  the  High  Court.  The  State  Government  shall

immediately implement the direction issued by this Court in

Order dated  18th February, 2025  and  earlier  orders  within  a

period of two months from today. It is obvious that by passing

necessary  orders,  the  State  Government  will  extend  cashless

medical facilities to the retired Chief Justices and Judges of

the  High  Court  in  terms  of  this  Court’s order  dated  18th

February, 2025.  Necessary compliance shall be reported within

one month from today.    
   

State of Punjab:

15. As far as the State of Punjab is concerned, the state has not

complied with the model adopted by the State of Andhra Pradesh

under the 2021 Rules concerning the domestic help and telephone

bill  reimbursement.  The  State  shall  comply  with  the  same

immediately and file an affidavit within one month from today.

We also direct that the cashless facility provided by the State

of Punjab must be in terms of the order passed by this Court

and there cannot be any outer limit. 

State of Rajasthan:
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16. As far as the State of Rajasthan is concerned, it is admitted

position that the directions issued by this Court regarding

cashless  facility have  not  been  implemented.  The  State

Government  cannot  depend  upon  the  High  Court  framing  the

scheme.  We  direct  the  State  to  immediately  comply  with  the

direction  and  submit  an  affidavit  of  compliance  within  one

month from today. We also direct the State to immediately pass

an order for implementing the 2021 Rules of the State of Andhra

Pradesh. Compliance shall be reported within one month from

today. 

State of Sikkim:

17. As regards the State of Sikkim, we direct the State Government

to issue an order granting benefits regarding domestic help and

telephone  bill  reimbursement  to  retired  Chief  Justices  and

Judges of the High Court in terms of the 2021 Rules of the

State of Andhra Pradesh modified from time to time. Needless to

say, that if better allowances are being paid by the State of

Sikkim than what is provided in 2021 Rules, the retired Chief

Justices  and  Judges  of  the  High  Court  will  be  entitled  to

better allowances provided by the State. Compliance shall be

reported within one month from today. 

State of Tamil Nadu:

18. As regards the State of Tamil Nadu, the amount paid by the

State for domestic help is less than what is provided in the

2021 Rules of the State of Andhra Pradesh. Therefore, we direct

the  State  Government  to  immediately  issue  an  office  order

providing  for  the  payment  of  domestic  help  benefits  and

telephone bill reimbursement to the retired Chief Justices and

Judges of the High Court in accordance with the 2021 Rules of

the  State  of  Andhra  Pradesh.  Compliance  shall  be  reported
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within one month from today.   

Stater of Tripura:

19. As regards the State of Tripura, we find that all directions of

this  Court  are  complied  with,  hence,  no  further  orders  are

required.  

State of Uttar Pradesh:

20. As far as the State of Uttar Pradesh is concerned, the state

has not been providing facilities to retired Chief Justices and

Judges of the High Court in terms of the 2021 Rules of the

State  of  Andhra  Pradesh  and  the  proposal  for  the  same  is

pending. We direct the State Government to issue appropriate

order within a period of one month from today. Compliance shall

be reported within one month from today. 
  

State of Uttarakhand:

21. As far as the State of Uttarakhand is concerned, we direct the

state to issue appropriate order for implementation of the 2021

Rules  of  the  State  of  Andhra  Pradesh.  Compliance  shall  be

reported within one month from today. We clarify that as far as

treatment taken by the retired Chief Justices and Judges of the

High  Court  in  hospitals  other  than  Government  hospital  and

panel hospitals, full reimbursement of the expenditure incurred

shall  be  provided.  Compliance  shall  be  reported  within  one

month from today.   

Union Territory of Jammu & Kashmir:

22. As regards the Union Territory of Jammu & Kashmir is concerned,

we direct the UT Government to comply with the order passed by

this Court, extending cashless facilities within one month from
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today.  Compliance  shall  be  reported  within  one  month  from

today.

Remaining States:

23. As  regards  the  States  of  Chhattisgarh,  Jharkhand,  Kerala,

Madhya Pradesh, Maharashtra, Meghalaya, Mizoram, Telangana and

West Bengal and the Union Territories of Andaman and Nicobar

Islands, Dadra and Nagar Haveli and Daman and Diu, Lakshadweep,

National  Capital  Territory  (NCT)  of  Delhi,  Puducherry and

Ladakh are concerned, if affidavits of compliance are already

filed, fresh copies thereof shall be provided to the Office of

the learned Amicus Curiae. Compliance by these States and Union

Territories will be considered on 21st May, 2025 at the end of

the  board. If  we  find  that  any  of  these  States  and  Union

Territories  have  not  complied  with  the  directions  of  this

Court,  we  will initiate action under the Contempt of Courts

Act, 1971 against the concerned States and Union Territories. 

(VIJAY KUMAR)                                 (AVGV RAMU)
ASTT. REGISTRAR-cum-PS                        COURT MASTER (NSH)
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